Act No. VIII of 1954] THE PUNJAB ENTERTAINMENTS 307
TAX (CINEMATOGRAPH SHOWS) ACT, 1954

iTHE PUNJAB ENTERTAINMENTS TAX
(CINEMATOGRAPH SHOWS) ACT, 1954,

PUNJAB ACT NO. VIIT OF 1954
Received the assent of the Governor of Punjab on

the 10th April, 1954 and was first published in the Punjab
Government Gazette (Extraordinary) of the 14th April,

1954.]
1 2 3 4
Year No. Short title Whether repealed or otherwise
affected by legislation
1954 VIIT The Punjab Enter- Extended to the territories which,
tainments  Tax immediately before the 1st Novem-
(Cinematograph ber, 1956, were comprised in the
Shows) Act, 1954, State of Patiala and East Punjab
States Union by Punjab Act No. 23
of 1957.2
Amended by Punjab Act 5 0
1963.2

Amended by the Punjab Reorga-
nisation (Chandigarh) (Adaptation
of Laws on State and Concurrent

Subjects) order, 1968.

AN
ACT

to provide for levying entertainment tax on cinemato-
graph shows exhibited in public in the State of
Punjab.

It is hereby enacted as follows :—
Short title, ex-

1. (I) This Act may be called the Punjab Enter- ‘e and com-
tainments Tax (Cinematograph Shows) Act, 1954. mencement,

1Ror Statemznt of Objects and Reasons, s¢é Punjob Govertment Gazette

(Extraordinary), 1954, pages 299-300.

E *For Statement of Objects and Reasons,
(Extraordinary), 1957, page 791.

E. 'K or Statement of Objects and Reasons,
(Extraordinary), 1963, page 199

see Punjab Governmeni Gazette

see Punjab Government Gazette

.
—
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s (CINEMATOGRAPH SHOWS) ACT, 1954 vy

(2) Ttextends to the [Union Territory of Chap digarh]

(3) Tt shall come into force o Such *date 44 the Stay,

Government may, by notificy tion, direct,

Definitions. 2. In this Act, unless there is ap

in the subject or the context —

(a) ¢Commissioner’ mean_s the EX'CI.SG and Taxation
Commissioner, 3[Unjq Territory of Chandj.

garh] or any other officer €mpowered by the
[Central Government], notif.

d y
cation, to exercise the powers of the
Commissioner under this Acg,

()] ‘Cinematograph’ includes any a

Pparatus for
the I'épresentation of moving pictures o series
of pictures,

(¢) ‘Show’ means a cinematograph exhibition.

(d) ‘Permanent Cinema Premjseg’ includes a build-

£18 or any other place Permanently equipped
for exhibition of cinematograph films.

(e) ‘Prescribed’ mea

s prescribed by rules made
under thig Act,

(f) ‘Proprietor’ in relation to

any person TeSponsible for (he management
of the premises where the show is held.

—— e e

1Substituted forthe words “State of Punjab” by (he Punjab Reorganisation
(Chandigarh) (Adaptation of Law

8 on State apd Concurrept Subjects) Order, 1968.

*The Act came into force on the

i | 4th May, 1954, see Punjab Government
No,tlﬁcauon No. 1857-E&T-(Ch)-54/358, dated the 4th May, 1954,

*Substituted for the word “Pypjap by the Punjab Reorganisation (Chandigarh)
(Adaptation of Laws on State and Concyrrent Subjects) Order, 1963,

‘Substityted for the words “State Governmegt by ibid.

(3 scanned with OKEN Scanner



of 1954] THéHPUNJAn B

NTERTAINMENTS 1A% 309
(CINEMATOGRA

PH SHOWS) AcT, 1954

'(g) v * * * *

(h) ‘Touring Cinema’ includes 3 cinema, which

can be taken from place to place for the
purpose of displaying cinematograph shows,
3. (I) Except as otherwise
in this Act, there shall be levied, charged an paid to shows.
the *[Central Government], on a); public cinematograph
exhibitions to which persons are admitted on payment,

an entertainment tax not exceeding Rs 10 per show  at
such rate or rates as may from time to {; :

by notification in the official Gazette.

‘ Levy of tax on
expressly provided public. cincmg

the information of all persons likely to be affected thereby
and it shall only take effect after the ?[Cent ral Government]
have considered all objections received within a period
of thirty days from the date of its publication

(3) Tax levied under sub-section (I) above shall be
recoverable from the proprietor,

4. (1) For carrying out the purposes of this Act, Taxingauthoritics.
the Commissioner may be assisted by such other person

Or persons as the ?[Central Government] may appoint
in this behalf.

(2) The Commissioner or the persons  appointed
under sub-section (1) shal! exercise such powers and
perform such duties as may be assigned to them under
the Act or the rules thereunder.

Clause (g) shall be deemed to have been omitted by the Punjab Reorganisa-
tion (Chandiggﬁ) (Xdaptation of Laws on State and Concurrent Subjects) Order,
1968.

*Substituted for the words “State Government”’ by ibid.
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310 THE PUNJAB ENTERTAINMENTS TAX  [Act

(CINEMATOGRAPH SHOWS) ACT, 1954 " Vi

R — S. (1) The (,‘ommissinngr may require the
rity by the pro- prietor of any pcrpmncnl cmqnm nremlses “'lb Pro.
prietor. tax under sub-section (7) of section 3 of the Act t(; lle to
in a Government Treasury an amount e cxéepf}sir
five hundred rupees as security pledged With him, QC(llng

(2) The C()t)1!11is§i011cl' may forfeit the who]
part of this security if he is satisfied that sumg ae or
under this Act due from the proprictor cannot be rel(); Yable
otherwise. Overeq

(3) The Commissioner shall, if he ig Satisfied
the proprietor of any cinema premises who has furnisp, at
any security under sub-sectiop (/) has ceased the bue_d
ness of cxhibiting cinematOgraph films and that nothj;sll.
is due from him under this Act or the rules

X thereung
refund the security to the proprietor or hig legal heirs .

.

Exemptions. 6. (1_) .I\.Io tax shall be levied on

of the show will be devoted to philanthropic charitable,
educationa] or scientific purposes.

(2) The [Centra] Government] may, by general or
specific order, exempt any show or Class of shows or
any proprietor or class of proprietors from the operation
of any or of ajl the provisions of this Act.

Payment of tax
and returps,

. 7. (1) Tax payable under this Act shall be paid
In the manner hereinafter provided.

(2) Every person liable to pay tax under this Act shall
furnish to the prescribed authority such returns as may
be prescribed,

(3) A separate return shall be furnished every foﬂ-
night, one pertaining (o (he period from the first to the
fourteenth of the month and the other for the period from

the fifteenth day of the month to the end of the month.
(4) The return for each period shall be submitted

i ich
within seven days of the close of the period to wh
It pertains: _
: nisatio
i for the words “‘State Government”’ by the Punjab Reorga h
(Chandilgs.;:g?é:{lézgl:éoncof Laws on State and Concurrent Subjects) Order, 19
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(CINEMATOGRAPH  SHOWS) AcT, 1954

Provided that the presciibed qutherity, for  reasons
1o be recorded m writing, extend the time for furnishing
of the returns by a period not exceeding thirty days.

(5) Tax payable under this Act for fourteen days
hall be paid in advance by the proprictor of a touring
cinema into a Government Trecaswy or the Reserve
Bank of India at 1east forty-cight hours before the
commencement of the first show on the first of the fourteen
days for which the tax is due, The Treasury or Bank
receipt showing the payment of tax shall be sent to_the
prescribed authority or such other officer as the prescribed
quthority may direct, so as to reach him before the
commencement of the first show on the first of the fourteen
days for which tax has been paid.

(6) Before the proprietor of any permanent cinema
emises furnishes the returns required by sub-section
(3) he shall,in the prescribed manner, pay into Govern-
ment Treasury or the Reserve Bank of India the full
amount of tax due from him under this Act according to
such returns, and shall furnicsh along with the returrs a
receipt from such Treasury or Bank showing the pay-
ment of such amount.

(7) If the person liable to pay the tax discovers
apy omission or other error in any return furnished by
him, he may at any time before the date prescribea for
the furnishing of the next return by bim submit a
revised return and if the revised return shows a greater
amount of tax to be due than was shown in the original
return, it shall be accompanied by a receipt showing
payment of the extra amount in the manner berein-
fore provided,

(8) Every proprietor of cinema premises shall main-
(ain such account of shows held as may be prescribed.

8. If no returns are furnished by the proprietor Assssment of tax,
of a cinema premises in respect ol any period within
the time allowed by sub-section (4) of section 7 ot if the
prescribed authority is not satisfied that the  returns
furnished are correct and compjete, it shall, “within
iwelve months after the expiry of such period, after
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(CINEMATOGRAPH SHOWS) ACT, 1954 0 V)

giving the proprictor a reasonable opportunj(

. G T
heard, proceed in such manner as may i’) rcgcb-“"g
to assess to the best of his ludgment (he amoun ornbcd
due from any particular proprietor, lay

Refunds and 9. (/) The prescribed authority shall, in

remisions:  prescribed manner, refund (o a proprictor appiyin the
this behalf, any amount of (ax paid by such Propr e "
iz excess of the amount due from him under this ,ZLOY
either by a refund voucher, or at (he option cf the e
rrietor, by deduction of such excess frcm  the amomﬁm}
taxdue inrespect of any other period. 0

(2) The prescribed authority may remit the tay
for any show which could not be completed for any reason
provided he is saiisfied that tha ticket-holders have been
refunded the price of their tickets in full.

Notice of holding

of Cinematograph 10. The proprietor of a tour;

ng cinema intending
shows

to exhibit cinematogrzph films to which the public is to
be admitted on payment shall deliver (o the prescribed
authority at Jeasi three days’ clear notice in writing of such

Intention. ;

~ i
Product . !
e A0l 11.  (I) The Y[Central Government] may, subject to |
documents such conditions ag may be prescribed, require the prc- |

prietor of any cinema premises to produce before any
officer of the Excise and Taxation Department, not below
the rank of Sub-Inspector as may be prescribed, any
accounts or documents, relevant to the shows as may be
necessary for the purposes of this Act. ; |

(2) If any officer of the '[Central Government] met':' !
tioned in sub-section (1) has reason to suspect that ttg |
proprietor of any cinema premises s glttemptll}%hi\‘ :
evade the payment of any (ax due from him under e
Act, he may for reasons (o be recorded in writing, 'Sf y ;
such accounts, registers or documents of the propri¢ 318 |
as may be necessary, and shail grant a receipt for' > |
s:me, and shall retain the same for such period as m"é’cu‘ |
found necessary, for examination (hereof or for a pros

tion,

—

—

. .Org;m-
ISubstituted for the words *Siate Government’”” by the PllI}.l_ubt Rscubjeb“s
sation (Chandigarh) (Adaptatuon of Laws on State and Concurren
Odrer, 1968.
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12. (1) (a) Any offices, as prescribed, may enter Entry into and in-
into and inspect any cinema premises while the show is ?ﬁmim?fplam
»)roce_ec_hng or any place ordinarily used as a pace for g,a‘;,’ﬁs,f;’;‘j;m;?;
exhibiting cinematograph films at any reasonable time elg el
for the purpose of examining whether the provisions
of this Act or any rule made thereunder are being com-

plied with.

y (b) Every officer so authorised shall be a public
Bl of (ervant within {he meaning of section 21 of the ]?ndian
Penal Code. '

(2) The proptietor of cinema premises or (he owner
or person incharge of any place ordinarily used for exhi-
bition of cinematograph fi'ms shall give every reason-
able assistance 10 the inspecting officerin the performance
of his duties under sub-section (I).

(3) if any_person prevents or obstsucts the eontry
of the inspecting officer, he shall, in addition to any
other punishment to which he is liable under any law for
{he time being in force, be punished with fine, which may

extend to five hundred rupecs.
Powers to impose

212A. (1) Where a proyrietor commits any omission oo oy
or act specified in clause (a), or clause (b) of sub-section penalties.

(1) of section 14, the Commissioner or any person

a%pointed under sub-section (/) of section 4 may, after
affordine the provrietor ared sonable opportunity of being
heard, direct him to pay, by way of penalty in addition to
the tax to which be is assessed or is liable to be assessed,
an amount not exceeding two thousand rupees.

offence under this Act shall
tor in respect of the same

n imposed upon him under

(2) No prosecution for an
be instituted against a propric
facts on which a penalty has bee
sub-section (1)].

13. (1) No prosecution shall lie against any officer gg@gg mm

or servant of the 1[Cenl‘ral Government] for any act
done or purporting 10 e done under this Act without
the previous sanction of the 1[Central Government].
e
Inserted by Punjab Act No.

_ *Substituted for the words
5139“6%“ (Chandigarh) (Adaptation of Laws on

5 of 1963.
“State Government”’ by the Punjab Reorgani-
State and Concurrent Subjects) Order,
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(2) In particular and without {)rejudice (0 (he
lity of the foregoing power, the '[Central Goverg,,°"°'a~
may make rules for any or all of the following m'mem]
C ersy

namely :—

(@) form of any nofice, return, accounts o ol
document ~which are required to be ygeq™
kept under or for the purposes of this Ag .

(b) the mode of service of any notice or orde, re-
quired or authorised to be served ;

(c) the procedure fo be followed on and in ¢op.
nection with revision applications ;

Ll

(d) the presentation and disposal of applications fo
exemption {rom payment of tax or for refunds

of the tax or security ;

(e) any matter which is required by this Act to be
prescribed.

(3) JENE NS B

_ *Substituted for the words *‘State Govcrnment” by the Punjab Reorganizaticn
(Chandigarh) (Adaptation of Laws on State and Concurrenr Subjccts) Order, 1963,

*Sub-section (3) omitted by ipiq.
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